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MYJOl"e Ministry aod my part}' legUJators bave 

submitted a memorandum to the Prime 

Minister ••..•..• 

MR. SPEAKER: I have oot allowed it. 

SHRI KANWAR LAL GUPTA (Delhi 

Sadar): There is ~  00 the ageoda. Why 

are you permitting it? He should not be 

allowed to speak. 

SHRI SURENDRANATH DWIVEDY 

(Keodrapara): I thought be sought your 

permission to raise this matter. 

MR. SPEAKER: No, I disallowed it. I 

think he has already said eoough. I caDDot 

allow him aoy more. I t is a State matter. 

SHRI K. LAKKAPPA: I waot to know 

whether any independent inquiry would be 

conducted •....... (InurruPliIms). 

SHRIHEM BARUA (Maogaldai): Cor-

ruption is corruption, whichever party may 

commit it. There were charges against Sbri 

NijaJiogappa when be was tbe Cbief Minister. 

There was no enquiry. Now there are cbarges 

against tbe present Ministry. 

SHRI CHENGALRAYA NAIDU (Chit-

toor): Sir, you should oot allow tbis discussion 

to go OD. 

MR. SPEAKER: We will now take up the 

Demands for Grants. 

..n ~  q1fo .mn ~  ~  

~~  I!>'" ~~ 1rit;;ft i\' ~ ¥JT f", 
~ .rr.r <m1ff if; m if ~ 'fffi <'f1lT 
~ 0Rrfliit A> ~ ~ 1 ~ ~ QT '~ I 

'fSIRI ~ : '3'fiT ~ 'fffi ... m ~ 

~1~ ~1 

SHRI JYOTIRMOY BASU: Sir, about 

Bengal the Minister has not given a clear 

repJy as to how the Gover.Dor derived his 

powers. 

12.58 ...... 
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MR. SPEAKER: He may continue his 

speech after lunch. 

MATTER UNDER RULE 377--Om1J. 

ApPOINTIIENT OP AnV1SEJlS TO WFSf BENGAL 

GoVlUlNOR-ConId. 

MR. SPEAKER: I want to ioformJyotir-

moy Bam that I saw the matter which be gave 

under article 377 in the press this morning. 

He must be aware that the rules do not permit 

tbat until it is raised in the House. I would 

request all hon. Members to follow this rule . 

SHRI JYOTIRMOY BASU: (Diamond 

Harbour): I wrote a letter to tbe President 

one day earlier. 

..n WI,! f\oIqq ~  ~~ ~ ;tt 

m ffi arr<ft ~ ~ I "1";J <I'Ii tm-
'lfi;.;m ~ ~  fi <II!> 1lITm ~ 1  

~ ~ ' ~ I 

MR. SPEAKER: After all, we bave 

certain rules to follow. It does oot look nice 

oot to follow them. 
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SHRI JYOTIRMOY BASU: In any cue, 

the Minister has got a way ~  a cock and 

bull story. 

SHRI HEM BARUA (Mangaldai): The 

text of his letter was not published in the 

papen today; only a gi>t, the idea behind it, 

was published. 

MR. SPEAKER: That is not a fair prac-

tice. 

13 ...... 

TJ.. Lok StJbIuJ oJjo_d for Lrm&h till Fourtma 
qflhe Clock 

TJ.. Lot SabIuJ ,NJSsembkd afo, Lwreh al Thrre 
mimAes past F..,,_ of lhe CWek 

[MR. DEPUIY SPEAI<ER in the CluJi,l 

MR. DEPUTY SPEAKER: Shri G. C. 

Dixit to continue his·speech. 

SHRI SRINIBAS MISRA (Cuttack): On 

a point of order, Sir. 

SHRIMATI ILA PALCHOUDHURI 

(Knshnagar) : Sir, I have sent a letter to you. 

SHRI SRINIBAS MISRA: I have a point 

of order. The matter was raised regarding the 

aetion of the Governor of West Bengal that 

he has, without authority, in breach of 

the Constitution, appointed certain Advisers 

and allocated portfolios to them. 

MR. DEPUTY SPEAKER: How does 

this come in now? 

SHRI SRINIBAS MISRA: This matter 

was being discussed before lunch. While this 

matter was going aD, some other matter was 

forced in and it was not concluded. A point 
of order was raised by Shri Madhu Limaye .•.. 

SHRI K. N. TIWARY (Bettiah): This is 

not the business before the House. Shri Dixit 

was called. 

MR. DEPUTY SPEAKER: As I under-

stand, this matter was raised. before lunch. 

I would like to know if any other matter was 
taken up after that. 

SHRI PARTHASARTHY (Rajampet): 

Shri Dixit was called. 

SHRI SIlINIBAS MISRA: It waS like 

this. When the matter was raised, a point 

of order, another matter, was raised by Shri 

Madhu Limaye. Those two matters were 

pending and, in between, the Minister _ inter .. 

vened and answered the point raised by Shri 

Jyotirmoy Basu and Mr. Madhu Limaye'. 

point was not disposed of. When another hon. 

Member raised some question, there was lOme 

confusion. 

MR. DEPUTY SPEAKER: I understand. 

From what I learnt, a discusaion on the 

demanda of the Ministry of Education was 

taken up and Mr. Dixit was on his feet. Is 
that correct ? 

SHRI SRINIBAS MISRA: :-.lot the 

Ministry of Education. Papers were laid on 

the Table. He started speaking. 

MR. DEPUTY SPEAKER: Now under-

stand that Mr. Dixit was called and he was on 

his feet on the demanda of the Ministry of 

Education. That means that the matter you 

raised was disposed of. Maybe you may Dot 
be satisfied with the way it was disposed of. 

If you are not satisfied, there are other wayo 

of raising it again, but not in this way. 

SHRI SRINIBAS MISRA: This is a 

serious constitutional matter. It becomes a 

point of order at any time because the State of 

West Bengal is going without a Constitution 

and without a Governor. It can be raised at 

any time. I will convince you that it is so. 

If tbat is so, it can be raised at any time. 

MIt. DEPUTY SPEAKER: Mr. Misra, 

you know very well. You are an expert iR 

rules and Constitution. A point of order can 

be raised only when there is an order' in the 

House. Now the order in the House at the 

moment is the discuasion of the demanda of 

the" Ministry of Education. How does that 

come in? Kindly resort to lome other means 
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under the rules. I understand that you are 

not satisfied with the way it was disposed of. 

But there are other ways open to you. 

SHRI SRINIBAS MISRA i If the Presi-

dent says to-day that he is not a citizen of 

India, that matter is before tbe House. It 

concerns the very existence of the State. 

T..u. Smnces) 

SHRIMATI lLA PALCHOUDHURI: 

But nothing has been taken notice of. So I 

wanted to raise it in the House. 

SHRI jYOTIRMOY BASU: (Diamond 

Harbour): I gave a call attention motion on 

the atrocities committed by the Cambodian 

Junta 00 the Vietnamese civilians. 

SHRI A. S. SAIGAL (Bilaspur) : It is not a MR. DEPUTY SPEAKER: Have you 

point of order. As regards Rashtrapatiji, he given a notice? 

had kept that dignity. (Inlm"uplions) 

MR. DEPUTY SPEAKER: I bave under-

stood your point. Please don't use Rashtra-

patiji's name. I suppose you are citing a 

hypothetical example. If such a thing 

happens, adjournment motion is there. Some 

other means can be adopted but not a point 

of order. 

SHRI SRINIBAS MISRA: The very 

existence of this House is in question. If you 

don't appreciate my point, you may rule it 

out. Here by the Proclamation the President 

said this: 

"I assume to myself as the President of 

India all functions of tbe Government of 

the said State and all powers vested in or 

exercisable by the Governor of that State .... " 

The Governor has no constitutional power. 

It is now vested in the President. Now the 

Governor is acting under Art. 163 byappoint-

ing Advisers and distributing portfolios. How 

can he do that? I t must be done in the name 
of the President and by tbe President. 

SHRIMATI ILA PALCHOUDHURI: 

I wanted to raise in the House to-day that the 

distribution of Gandhian literature has been 

stopped in the whole of WeSt Bengal due to 

Naxalites having burnt Gandhian literature 

everywhere. This is very dangerous. In 

spite of President's rule being there, nothing 

bas been done to restore the distribution of 

Gandhian literature. I have written you a letter 

c,.">; also in this regard. 

MR. DEPUTY SPEAKER: I would wel-

come a letter from you any time, but not in 

this way. I think you should have given a 

call attention notice on the matter. 

SHRljYOTIRMOY BASU: Yes, Sir. 

MR. DEPUTY SPEAKER: Then, it 

will be considered. 

SHRI jYOTIRMOY BASU: You may 

ask tbe External Affain Minister to make a 

statement. 

MR. DEPUTY SPEAKER: Shri G. C. 

Dixit to continue his speech. 
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